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ccntained in the order dated 22.2.89 ae referred to above 

and as such the applicant hee approached this Tribunal 

for tho raliers sought ror as indicated abo.a • 
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The applicant has fi~ his rejoinder affidavit 

wherein he has r8it~rated almost all those alle~ations 

and facts asmenliom d in hie ne in application. 

e have heard the ~rned counsel for the ~tie5 

and have thoroughly gone through the records of the cese. 

The learned counsel for the appli c ant while 

drawin~ our attention to the pleadings of the parties 

and to the papt:rs a-tnexed threto has argued that the 

respondents have not complied with the directions or 

this Tribunal as cDntained in ~ara 7 of the judgment 

and order dated 22.2.09 passed in T . ~. no. 1307 of 1907 

.R.K.Oi~an and others Va. G.M.(P) No rthern Rail~ay anc 

others.,and hae fU4~hbrarguBd that instead of complyin~ 

yith the directione of thie tribunal as per order dated i~~ 

22 . 2.69, aa referred to above, from proper parspective 

and in accordance ~ with the r8le~nt and extant rules. 

tmrespondents are trying to take the quota from ancient 
~ 
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time 1 . e . e1nco 1974 which is nearly 10 y ra a-rlier , and a 

c orrac: analysis and appreciation of the p09itlon is that it is 

tho percentage of tho direct rocruits and the prClMotee6 Which 

has to be taken after th' quota of each category hOB been put in 

8S 50~ and tho quota of pr~otees short fall by nearly 80 during 

1975 to 1981 and aa sucb the pranotees are entitled to be given 

the seniority In accordance , ith thB quota r09Brved for thecn 

and not 1n the manner the seniority has been given 88 if thore 

has teen no short fall frc:n tho pronotsBs' quota; and has further 

argued that the respondents are again trying to confuse the 

entire matter by dividing the 50% quota of' pra"tot988 into 30% 

nnd 20% from intermediate Apprenticos and as such the application 

of the applicant be alIa ad and the relief sought for at.. be 

granted •• 

The learnod COUlee} for the respondant a, whi le drawing 

our attentim to the pleadings of the parties .Tad the papers 

annexed there to and par ticularly para 7 of the judgment deted 

22.2.89 pasee d by this Tribunal as re f erred to a bove, has argued 
I 

that a careful perusal of Railway Board·s Lettsl'Sdated 4 .11.74 

and 20.10.78 (Annexures te· & ' O'respectively of tho coU1tar 

affidavit of tho r e spondents) and G.M. (p) Northern Railway, 

lettor datsd 31.5.89 (Annexure A-4 to the application) reveals 

that t here has besn completo compliance of the direction. of 

this Tribunal contei ned in para no. 7 of the judgment dated 

22.2 . 89, in accordance with the relevant rules and rsgulation 
, 

and there 1s no arbitrar;ness or illegality in the impugned order 

dated 12.4.90 and the allegations and grot..rlds takon by the 

appli cuot ~re miaconceived fallacious and f 81ea; and has further 

arguad that a perusal of thO ordor dated 5 . 1 . a2 pasoed 1n 

Civil Misc. Writ Petition No. 9940/81, es referred to in pare 4 

Cd) of tho appl1c ot1cn shows that the said Writ No . 9940 or 1981 

wee dismissed by the High Court of Judicature at Allaha bad ~"A. 

, 
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vide Ilnnexure 'A' t.o tt'lo cOlJ"'ltar, whioh 1a .tt.estod c opy or tnat 

judgment dated 15.1.82, and has further argued that the cont~pt 

petition riled by ttB appliC3lt has also been disnissad .,d 

8S 9Uah tha 8ppllo~tion of thu applicant being devoid of lTIorit and 

forCD, sho6J.d be dismissed. 

This is important to point out that a perusal of the 

let. tera ot t.he Railway Board udated 4 . 11 .74 end 20.10.78(Annexure 

'c' & ' 0' 8S sfarred to above , shows that the mette r regarding 

recrui tment o f Signal/Slock and Telecom.lnapcctora G. U I in the 

Signal and Telacom Oepartment was discussed at trs P. N. !" . .... eting 

tiith too A.l.R.f. held on 16/17.8.78 when it \JaG agreod that 

same patt.Br~ 8S in the r"echenical and Elactrical Departments would 

be introduced in 5 & T Depertment and provision made for intake 

of intermed i.te apprentices and accordingly the vacanc ies of 

Telecom InspBctors Grade III should be fillen in the following 

!tanner - (i) By direct recruitment 50%. 

(i1) By promotion of Departmental staff 30% and 

(iii) from 8r.longst Oepartnental staff having the q..JaliflcatilOn 

required by direct recruitment 20% and it further 

shows that Telecom . Inspector recruited es IntB~edia8e 

apprentice against item -

(lP) Above will be given training for tho 83me period 8S 

direct recruits. 

This fact should alao not be lost,right .. of that Annexure 'A' to 

the c ounur reply of thB respondents shows that Civil ,"'isc • .lrit 

petition no. 9940 pf 1981 was dismissed b y the High Court of 

Judicature at Allahabad with oertain observations as • specified 

therein . 

we havo c~rG fully perused pare 302 of the Indian Railway 

Establish ,ont Manual and Annexure IV to tt¥l appli c -'1 tion whic h 

i8 i n e very detailed 'l!arm er depicting thJ entire JOei tlOl"l prior 

to 3.11.74 and thll latest es wallo 
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Arter considering tho Entire material on rocord 

and all tm aspects of t he matter end circlJfIstanc r s or 

ttl. casu. ....8 find no merit in the application of tho ... 

applicant •• 

In the rosult the application or the applieDnt 1s 

di~18aed withgut a ny order 8S to costa. 
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I'klmber ( J) l'1e",ber ( 
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